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(1) 9 SR & gRT 107 AT GORT 108 & I T DRI AT AR FaT
IR AR, 2017 @ N wRT B oMy g™ @ dE @fe, 99 oMy
e f[Iog diid @@l T8 8, Uld &R drel @fh Bl Agal & aRRd 4, T
A & favg A A & WIR dId BR FbT |

(3) 3mg<h ST MY Bl AT I IUYFIAT & Fag H W B FHEA
P Yo & v 59 AafRfm a1 g AT iR AT R A, 2017 B A
AT ATRIBTRY AT gARIEToT MRl gRT UIRd fhel Sieer & Af¥eRkd &7 wad: a1
Do B YT DI URAT IR eI & foly HI HHIM 3R IR §RT AT AU
FIRe fdll SIEBRI B e TR IH IR BT fTHHT U 3 H 3MYh
ERT J1 faFfde I ey ¥ SO U9 [9gell & @Ry & forg S ey
qiRd fhar T 8. W BE AN H I AABRT BT SMAGT B ADT |

(6) e <ifdravor, IuERT (1) # fAfdse @y & @™ & ygarq o= "4
# U Ue WIHR $R A A7 IWIRT (5) H Ffde mafy & sraa™ @ uwdnq 45
foF1 3 Uiy ameral &1 AUA WBisd BRI $ o AR @ Wb Ife Ig AHEE Bl
S & ST S 3@ § IR 7 R UM B SUH BT o7 |

(8) @IS 3, SWIRT (1) & TN S TH WIS gl Bl MY T qb
ardremeft frferRad wed 9 9 < —

(@) Yof B BT IBA BT UHT PIs 9N, T, AT, B 3R RIS 3maer
A IS RT ST IAD gRT WIHR Bl T8 8; 3R

(@) gRT 107 BT SYURT (6) B 3N Hacd IHA & AR fdarg § &= 3,
Y IHH B 20% B IR IR | [ ST W IQT AR TH TA TR U B
TN []

ERT 122

(&)

“BIg W SAdSi-p aTorSy TeTeTd, Sl —

() W qff o & f gw sRfEE @ ol o siNgE @
MEfHer § ge o A @ s fF R REdea @fe grRT sHa Awm
J W AT Jarlt AT < B git ARy <@ €
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(ii) fPel TH s gRT awgell A1 WAl AT qFI B RIS Gfd @l
gAY < 8 S VA oreRifIes gfit oee @ forg urw TS € A

(iii) 39 SfFRM & M IVREIFPRT I IR ¥ G I Afh gRI
3G ARG A TWId AT @ Bl Sradyfd B ORT 52 @1 SUERT (4) @ SEIA
TR fbU S aTel fdeRer # HE1 /R R bR A%l REdr g, A1 98 T9 89IR
JU BT A, AT T VA GRT GRT 10 B SR B BT YA PR dTd Al A
1 el o Ipa @fth gRT @ 718 81 H |ffed &) @ oI & a_IeR
gRIRY, M1 A 1 W 1 B BT YA R & forg gRit 8
R 127 STET Fgfd APeRT 39 [9aR &1 & & afth AR @ foly SR 2 IR 98
¢RT 62 AT &RT 63 IT E€IRT 64 IT RT 73 AT &IRT 74 T €RT 129 AT &RT 130 B
I Bl Priard # 981 ol & 1 98 U Afth B GAalR Bl AR o B
eI U SMRA ISR BT BT 3R SIRT BR FH |

SIS
U HAR g4,

S

UTTAR PRADESH SARKAR
SANSADIYA KARYA ANUBHAG-1

No. 536/XC-S-1-24-44S-2024
Dated Lucknow, December 30, 2024

NOTIFICATION
MISCELLANEOUS
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor
is pleased to order the publication of the following English translation of the Uttar Pradesh
Mal aur Seva Kar (Dviteeya Sanshodhan) Vidheyak, 2024 introduced in the Uttar Pradesh Legislative
Assembly on December 17, 2024.
THE UTTAR PRADESH GOODS AND SERVICES TAX
(SECOND AMENDMENT) BILL, 2024
A
BILL
Sfurther to amend the Uttar Pradesh Goods and Services Tax Act, 2017
IT Is HEREBY enacted in the Seventy-Fifth year of the Republic of India as
follows:-
1. (1) This Act may be called the Uttar Pradesh Goods and Services Tax Shorttitle and
(Second Amendment) Act, 2024. commencement
(2) The provisions of this Act shall come into force on such date as the State
Government may, by notification in the Official Gazette, appoint:
Provided that different dates may be appointed for different provisions of this
Act.
2. In the Uttar Pradesh Goods and Services Tax Act, 2017 (hereinafter referred ~Amendment of
to as the Principal Act), in section 9, in sub-section (1), affer the words “alcoholic liquor ~°°ton®
for human consumption”, the words “and un-denatured extra neutral alcohol or rectified
spirit used for manufacture of alcoholic liquor, for human consumption” shall be
inserted.
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Amendment of
section 10

Insertion of new
section 11A

Amendment of
section 13

Amendment of
section 16

3. In section 10 of the Principal Act, in sub-section (5), after the words and
figures “section 73 or section 74”, the words, figures and letter “or section 74A” shall
be inserted.

4. After section 11 of the Principal Act, the following section shall be
inserted, namely:—

Power not to
recover Goods and
Services Tax not
levied or short-
levied as a result
of general practice

“l11A. Notwithstanding anything contained in this Act, if the
Government is satisfied that—

(a) a practice was, or is, generally prevalent regarding levy of state tax
(including non-levy thereof) on any supply of goods or services or both; and

(b) such supplies were, or are, liable to,—

(i) state tax, in cases where according to the said practice, state tax
was not, or is not being, levied, or
(i1) a higher amount of state tax than what was, or is being, levied,
in accordance with the said practice,
the Government may, on the recommendation of the Council, by notification
in the Official Gazette, direct that the whole of the state tax payable on such supplies,
or, as the case may be, the state tax in excess of that payable on such supplies, but for
the said practice, shall not be required to be paid in respect of the supplies on which
the state tax was not, or is not being levied, or was, or is being, short-levied, in
accordance with the said practice.”.

5. In section 13 of the Principal Act, in sub-section (3),—

(1) in clause (b), for the words “by the supplier:”, the words “by the
supplier, in cases where invoice is required to be issued by the supplier; or” shall
be substituted,

(i1) after clause (b), the following clause shall be inserted, namely:—

“(c) the date of issue of invoice by the recipient, in cases where invoice is to
be issued by the recipient:”;

(iii) in the first proviso, affer the words, brackets and letter “or clause (b)”,
the words, brackets and letter “or clause (c)” shall be inserted.

6. In section 16 of the Principal Act, with effect from the Ist day of July,
2017, after sub-section (4), the following sub-sections shall be inserted, namely:—

“(5) Notwithstanding anything contained in sub-section (4), in respect of an
invoice or debit note for supply of goods or services or both pertaining to the
Financial Years 2017-18, 2018-19, 2019-20 and 2020-21, the registered person shall
be entitled to take input tax credit in any return under section 39 which is filed up to
the thirtieth day of November, 2021.

(6) Where registration of a registered person is cancelled under section 29
and subsequently the cancellation of registration is revoked by any order, either under
section 30 or pursuant to any order made by the Appellate Authority or the Appellate
Tribunal or court and where availment of input tax credit in respect of an invoice or
debit note was not restricted under sub-section (4) on the date of order of cancellation
of registration, the said person shall be entitled to take the input tax credit in respect of
such invoice or debit note for supply of goods or services or both, in a return under
section 39,—
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(1) filed up to thirtieth day of November following the financial year to which
such invoice or debit note pertains or furnishing of the relevant annual return, whichever
is earlier; or

(ii) for the period from the date of cancellation of registration or the effective
date of cancellation of registration, as the case may be, till the date of order of revocation
of cancellation of registration, where such return is filed within thirty days from the date
of order of revocation of cancellation of registration, whichever is later.”.

7. In section 17 of the Principal Act, in sub-section (5), in clause (i), for the
words and figures “sections 74, 129 and 1307, the words and figures “section 74 in
respect of any period up to Financial Year 2023-24” shall be substituted.

8. In section 21 of the Principal Act, after the words and figures “section 73 or
section 74”, the words, figures and letter “or section 74A” shall be inserted.

9. In section 30 of the Principal Act, in sub-section (2), affer the proviso, the
following proviso shall be inserted, namely:—

“Provided further that such revocation of cancellation of registration shall be
subject to such conditions and restrictions, as may be prescribed.”.

10. In section 31 of the Principal Act,—

(a) in sub-section (3), in clause (f), after the words and figure “of section 9
shall”, the words “, within the period as may be prescribed,” shall be inserted,

(b) after clause (g), the following Explanation shall be inserted, namely:—
‘Explanation.—For the purposes of clause (f), the expression “supplier who is not

registered” shall include the supplier who is registered solely for the purpose of deduction
of tax under section 51.”.

11. In section 35 of the Principal Act, in sub-section (6), after the words and
figures “section 73 or section 74”, the words, figures and letter “or section 74A” shall be
inserted.

12. In section 39 of the Principal Act, for sub-section (3), the following sub-
section shall be substituted, namely:—

“(3) Every registered person required to deduct tax at source under section 51
shall electronically furnish a return for every calendar month of the deductions made
during the month in such form and manner and within such time as may be prescribed:

Provided that the said registered person shall furnish a return for every calendar
month whether or not any deductions have been made during the said month.”.

13. In section 49 of the Principal Act, in sub-section (8), in clause (c), affer the
words and figures “section 73 or section 74”, the words, figures and letter “or section
74A” shall be inserted.

14. In section 50 of the Principal Act, in sub-section (1), in the proviso, after the
words and figures “section 73 or section 74”, the words, figures and letter “or section
74A” shall be inserted.

15. In section 51 of the Principal Act, in sub-section (7), after the words and
figures “section 73 or section 74”, the words, figures and letter “or section 74A” shall be
inserted.

16. In section 54 of the Principal Act,—
(a) in sub-section (3), the second proviso shall be omitted,

(b) after sub-section (14) and before the Explanation, the following
sub-section shall be inserted, namely:—
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“(15) Notwithstanding anything contained in this section, no refund of
unutilised input tax credit on account of zero rated supply of goods or of integrated tax
paid on account of zero rated supply of goods shall be allowed where such zero rated

supply of goods is subjected to export duty.”.

17. In section 61 of the Principal Act, in sub-section (3), after the words and
figures “section 73 or section 74”, the words, figures and letter “or section 74A” shall

be inserted.

18. In section 62 of the Principal Act, in sub-section (1), after the words and
figures “section 73 or section 74”, the words, figures and letter “or section 74A” shall

be inserted.

19. In section 63 of the Principal Act, after the words and figures “section 73
or section 74”, the words, figures and letter “or section 74A” shall be inserted.

20.In section 64 of the Principal Act, in sub-section (2), after the words and
figures “section 73 or section 74”, the words, figures and letter “or section 74A” shall

be inserted.

21.In section 65 of the Principal Act, in sub-section (7), after the words and
figures “section 73 or section 74”, the words, figures and letter “or section 74A” shall

be inserted.

22. In section 66 of the Principal Act, in sub-section (6), after the words and
figures “section 73 or section 74”, the words, figures and letter “or section 74A” shall
be inserted.

23.In section 70 of the Principal Act, affer sub-section (1), the following sub-
section shall be inserted, namely:—

“(1A) All persons summoned under sub-section (1) shall be bound to attend,
either in person or by an authorised representative, as such officer may direct, and the
person so appearing shall state the truth during examination or make statements or
produce such documents and other things as may be required.”.

24. In section 73 of the Principal Act,—

(i) in the marginal heading, after the words “Determination of tax”, the
words and figures “, pertaining to the period up to Financial Year 2023-24,” shall be
inserted,

(i) after sub-section (11), the following sub-section shall be inserted,
namely:—

“(12) The provisions of this section shall be applicable for determination of
tax pertaining to the period up to Financial Year 2023-24.”.

25. In section 74 of the Principal Act,—

(1) in the marginal heading, affer the words “Determination of tax”, the words
and figures “, pertaining to the period up to Financial Year 2023-24,” shall be inserted,

(i1) after sub-section (11) and before Explanation 1, the following sub-section
shall be inserted, namely:—

“(12) The provisions of this section shall be applicable for determination of
tax pertaining to the period up to Financial Year 2023-24.”;

(iii) the Explanation 2 shall be omitted.
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26. After section 74 of the Principal Act, the following section shall be inserted, Insertion of new

. section 74A
namely:—

Determination of “74A. (1) Where it appears to the proper officer that any
tax not paid or

short paid or . . .
ermneogsly input tax credit has been wrongly availed or utilised, he shall serve

refunded or notice on the person chargeable with tax which has not been so paid
input tax credit or which has been so short paid or to whom the refund has
z’r““;gtlﬂyisjga“feo‘i erroneously been made, or who has wrongly availed or utilised input
any reason  tax credit, requiring him to show cause as to why he should not pay
pertaining  to the amount specified in the notice along with interest payable
Financial ~Year thereon under section 50 and a penalty leviable under the provisions

2024-25onward ¢ this Act or the rules made thereunder:

tax has not been paid or short paid or erroneously refunded, or where

Provided that no notice shall be issued, if the tax which has not been paid or
short paid or erroneously refunded or where input tax credit has been wrongly availed or
utilised in a financial year is less than one thousand rupees.

(2) The proper officer shall issue the notice under sub-section (1) within forty-
two months from the due date for furnishing of annual return for the financial year to
which the tax not paid or short paid or input tax credit wrongly availed or utilised relates
to or within forty-two months from the date of erroneous refund.

(3) Where a notice has been issued for any period under sub-section (1), the
proper officer may serve a statement, containing the details of tax not paid or short paid
or erroneously refunded or input tax credit wrongly availed or utilised for such periods
other than those covered under sub-section (1), on the person chargeable with tax.

(4) The service of such statement shall be deemed to be service of notice on
such person under sub-section (1), subject to the condition that the grounds relied upon
for such tax periods other than those covered under sub-section (1) are the same as are
mentioned in the earlier notice.

(5) The penalty in case where any tax which has not been paid or short paid or
erroneously refunded, or where input tax credit has been wrongly availed or utilised,—

(i) for any reason, other than the reason of fraud or any wilful-misstatement
or suppression of facts to evade tax, shall be equivalent to ten per cent of tax
due from such person or ten thousand rupees, whichever is higher;

(ii) for the reason of fraud or any wilful-misstatement or suppression of facts
to evade tax shall be equivalent to the tax due from such person.

(6) The proper officer shall, after considering the representation, if any, made
by the person chargeable with tax, determine the amount of tax, interest and penalty due
from such person and issue an order.

(7) The proper officer shall issue the order under sub-section (6) within twelve
months from the date of issuance of notice specified in sub-section (2):

Provided that where the proper officer is not able to issue the order within the
specified period, the Commissioner, or an officer authorised by the Commissioner senior
in rank to the proper officer but not below the rank of Joint Commissioner of State Tax,
may, having regard to the reasons for delay in issuance of the order under sub-section
(6), to be recorded in writing, before the expiry of the specified period, extend the said
period further by a maximum of six months.

(8) The person chargeable with tax where any tax has not been paid or short
paid or erroneously refunded, or where input tax credit has been wrongly availed or
utilised for any reason, other than the reason of fraud or any wilful-misstatement or
suppression of facts to evade tax, may,—
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(i) before service of notice under sub-section (1), pay the amount of tax
along with interest payable under section 50 of such tax on the basis of his
own ascertainment of such tax or the tax as ascertained by the proper officer
and inform the proper officer in writing of such payment, and the proper
officer, on receipt of such information shall not serve any notice under
sub-section (1) or the statement under sub-section (3), as the case may be, in
respect of the tax so paid or any penalty payable under the provisions of this
Act or the rules made thereunder;

(i) pay the said tax along with interest payable under section 50 within
sixty days of issue of show cause notice, and on doing so, no penalty shall be
payable and all proceedings in respect of the said notice shall be deemed to
be concluded.

(9) The person chargeable with tax, where any tax has not been paid or short
paid or erroneously refunded or where input tax credit has been wrongly availed or
utilised by reason of fraud, or any wilful-misstatement or suppression of facts to evade
tax, may,—

(i) before service of notice under sub-section (1), pay the amount of tax
along with interest payable under section 50 and a penalty equivalent to
fifteen per cent of such tax on the basis of his own ascertainment of such tax
or the tax as ascertained by the proper officer and inform the proper officer in
writing of such payment, and the proper officer, on receipt of such
information, shall not serve any notice under sub-section (1), in respect of the
tax so paid or any penalty payable under the provisions of this Act or the
rules made thereunder;

(i) pay the said tax along with interest payable under section 50 and a
penalty equivalent to twenty-five per cent of such tax within sixty days of
issue of the notice, and on doing so, all proceedings in respect of the said
notice shall be deemed to be concluded;

(iii) pay the tax along with interest payable thereon under section 50 and a
penalty equivalent to fifty per cent of such tax within sixty days of
communication of the order, and on doing so, all proceedings in respect of
the said notice shall be deemed to be concluded.

(10) Where the proper officer is of the opinion that the amount paid under
clause (i) of sub-section (8) or clause (i) of sub-section (9) falls short of the amount
actually payable, he shall proceed to issue the notice as provided for in sub-section (1)
in respect of such amount which falls short of the amount actually payable.

(11) Notwithstanding anything contained in clause (i) or clause (ii) of
sub-section (8), penalty under clause (i) of sub-section (5) shall be payable where any
amount of self-assessed tax or any amount collected as tax has not been paid within a
period of thirty days from the due date of payment of such tax.

(12) The provisions of this section shall be applicable for determination of tax
pertaining to the Financial Year 2024-25 onwards.

Explanation 1—For the purposes of this section,—

(1) the expression “all proceedings in respect of the said notice” shall not
include proceedings under section 132;

(i) where the notice under the same proceedings is issued to the main
person liable to pay tax and some other persons, and such proceedings
against the main person have been concluded under this section, the
proceedings against all the persons liable to pay penalty under sections 122
and 125 are deemed to be concluded.

Explanation 2—For the purposes of this Act, the expression “suppression”
shall mean non-declaration of facts or information which a taxable person is required
to declare in the return, statement, report or any other document furnished under this
Act or the rules made thereunder, or failure to furnish any information on being asked
for, in writing, by the proper officer.
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27. In section 75 of the Principal Act,—

(a) in sub-section (1), after the word and figures “section 74, the words,
brackets, figures and letter “or sub-sections (2) and (7) of section 74A” shall be
inserted,

(b) after sub-section (2), the following sub-section shall be inserted, namely:—

“(2A) Where any Appellate Authority or Appellate Tribunal or court concludes
that the penalty under clause (ii) of sub-section (5) of section 74A is not sustainable for
the reason that the charges of fraud or any wilful-misstatement or suppression of facts to
evade tax has not been established against the person to whom the notice was issued, the
penalty shall be payable by such person, under clause (i) of sub-section (5) of section
T4A.”;

(c) for sub-section (10), the following sub-section shall be substituted,
namely:—

“(10) The adjudication proceedings shall be deemed to be concluded, if the order
is not issued within the period specified in sub-section (10) of section 73 or in sub-section
(10) of section 74 or in sub-section (7) of section 74A.”;

(d) in sub-section (11), after the word and figures “section 74”, the words,
brackets, figures and letter “or sub-section (7) of section 74A” shall be inserted;

(e) in sub-section (12), after the words and figures “section 73 or section 747,
the words, figures and letter “or section 74A” shall be inserted,

(f) in sub-section (13), after the words and figures “section 73 or section 747,
the words, figures and letter “or section 74A” shall be inserted.

28. In section 104 of the Principal Act, in sub-section (1), in the Explanation,
after the word and figures “section 74”, the words, brackets, figures and letter
“or sub-sections (2) and (7) of section 74A” shall be inserted.

29. In section 107 of the Principal Act,—
(a) in sub-section (6), in clause (b), for the word “twenty-five”, the word
“twenty” shall be substituted,
(b) in sub-section (11), in the second proviso, affer the words and figures
“section 73 or section 74”, the words, figures and letter “or section 74A” shall be
inserted.

30. In section 112 of the Principal Act,—

(a) with effect from the Ist day of August, 2024, in sub-section (1), after the
words “from the date on which the order sought to be appealed against is
communicated to the person preferring the appeal”, the words “; or the date, as
may be notified by the Government, on the recommendations of the Council, for
filing appeal before the Appellate Tribunal under this Act, whichever is later.”
shall be inserted,

(b) with effect from the 1st day of August, 2024, in sub-section (3), after the
words “from the date on which the said order has been passed”, the words *“; or
the date, as may be notified by the Government, on the recommendations of the
Council, for the purpose of filing application before the Appellate Tribunal
under this Act, whichever is later,” shall be inserted,

(c) in sub-section (6), affer the words, brackets and figure “after the expiry of
the period referred to in sub-section (1)”, the words, brackets and figure “or
permit the filing of an application within three months after the expiry of the
period referred to in sub-section (3)” shall be inserted,

(d) in sub-section (8), in clause (b),—

(1) for the words “twenty per cent”, the words “ten per cent” shall be
substituted,

(ii) for the words “fifty crore rupees”, the words “twenty crore rupees”
shall be substituted.
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section 122
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section 127
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section 128A

31. In section 122 of the Principal Act, with effect from the Ist day of
October, 2023, in sub-section (1B), for the words “Any electronic commerce operator
who”, the words and figures “Any electronic commerce operator, who is liable to
collect tax at source under section 52,” shall be substituted.

32. In section 127 of the Principal Act, after the words and figures “section
73 or section 74”, the words, figures and letter “or section 74A” shall be inserted.

33. After section 128 of the Principal Act, the following section shall be
inserted, namely:—
Waiver of interest
or penalty or
both relating to
demands raised
under section 73,
for certain tax

periods.

“128A. (1) Notwithstanding anything to the contrary
contained in this Act, where any amount of tax is payable by a
person chargeable with tax in accordance with,—

(a) a notice issued under sub-section (1) of section 73 or a statement issued
under sub-section (3) of section 73, and where no order under sub-section (9) of
section 73 has been issued; or

(b) an order passed under sub-section (9) of section 73, and where no order
under sub-section (11) of section 107 or sub-section (1) of section 108 has been
passed; or

(c) an order passed under sub-section (11) of section 107 or sub-section (1) of
section 108, and where no order under sub-section (1) of section 113 has been passed,
pertaining to the period from Ist July, 2017 to 31st March, 2020, or a part thereof, and
the said person pays the full amount of tax payable as per the notice or statement or the
order referred to in clause (a), clause (b) or clause (c), as the case may be, on or before
the date, as may be notified by the Government on the recommendations of the
Council, no interest under section 50 and penalty under this Act, shall be payable and
all the proceedings in respect of the said notice or order or statement, as the case may
be, shall be deemed to be concluded, subject to such conditions as may be prescribed:

Provided that where a notice has been issued under sub-section (1) of section
74, and an order is passed or required to be passed by the proper officer in pursuance
of the direction of the Appellate Authority or Appellate Tribunal or a court in
accordance with the provisions of sub-section (2) of section 75, the said notice or order
shall be considered to be a notice or order, as the case may be, referred to in clause (a)
or clause (b) of this sub-section:

Provided further that the conclusion of the proceedings under this sub-section,
in cases where an application is filed under sub-section (3) of section 107 or under
sub-section (3) of section 112 or an appeal is filed by an officer of State tax under
sub-section (1) of section 117 or under sub-section (1) of section 118 or where any
proceedings are initiated under sub-section (1) of section 108, against an order referred
to in clause (b) or clause (c) or against the directions of the Appellate Authority or the
Appellate Tribunal or the court referred to in the first proviso, shall be subject to the
condition that the said person pays the additional amount of tax payable, if any, in
accordance with the order of the Appellate Authority or the Appellate Tribunal or the
court or the Revisional Authority, as the case may be, within three months from the
date of the said order:

Provided also that where such interest and penalty has already been paid, no
refund of the same shall be available.

(2) Nothing contained in sub-section (1) shall be applicable in respect of any
amount payable by the person on account of erroneous refund.

(3) Nothing contained in sub-section (1) shall be applicable in respect of cases
where an appeal or writ petition filed by the said person is pending before Appellate
Authority or Appellate Tribunal or a court, as the case may be, and has not
been withdrawn by the said person on or before the date notified under sub-section (1).
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(4) Notwithstanding anything contained in this Act, where any amount specified
under sub-section (1) has been paid and the proceedings are deemed to be concluded
under the said sub-section, no appeal under sub-section (1) of section 107 or sub-section
(1) of section 112 shall lie against an order referred to in clause (b) or clause (c) of
sub-section (1), as the case may be.”.

34. In section 171 of the Principal Act,—

(a) in sub-section (2), the following proviso and Explanation shall be inserted,
namely:—

‘Provided that the Government may by notification, on the recommendations of
the Council, specify the date from which the said Authority shall not accept any request
for examination as to whether input tax credits availed by any registered person or the
reduction in the tax rate have actually resulted in a commensurate reduction in the price
of the goods or services or both supplied by him.

Explanation—For the purposes of this sub-section, “request for examination”
shall mean the written application filed by an applicant requesting for examination as to
whether input tax credits availed by any registered person or the reduction in the tax rate
have actually resulted in a commensurate reduction in the price of the goods or services
or both supplied by him.”’;

(b) the Explanation shall be renumbered as Explanation 1 thereof, and affer
Explanation 1 as so renumbered, the Explanation shall be inserted, namely:—

‘Explanation 2—For the purposes of this section, the expression “Authority”
shall include the “Appellate Tribunal”.’.

35. In Schedule III to the Principal Act, after paragraph 8 and before
Explanation 1, the following paragraphs shall be inserted, namely:—

“9. Activity of apportionment of co-insurance premium by the lead insurer to the
co-insurer for the insurance services jointly supplied by the lead insurer and the
co-insurer to the insured in co-insurance agreements, subject to the condition that the
lead insurer pays the Central Tax, State tax, Union territory tax and integrated tax on the
entire amount of premium paid by the insured.

10. Services by insurer to the reinsurer for which ceding commission or the
reinsurance commission is deducted from reinsurance premium paid by the insurer to the
reinsurer, subject to the condition that the Central Tax, State Tax, Union territory tax and
integrated tax is paid by the reinsurer on the gross reinsurance premium payable by the
insurer to the reinsurer, inclusive of the said ceding commission or the reinsurance
commission.”.

36. No refund shall be made of all the tax paid or the input tax credit reversed,

which would not have been so paid, or not reversed, had section 6 of this Amendment
Act been in force at all material times.

Repeal 37. (1) The Uttar Pradesh Goods and Services Tax (Second Amendment)
and  Qrdinance, 2024 is hereby repealed.

saving (2) Notwithstanding such repeal, anything done or any action taken under

the provisions of the principal Act as amended by the Ordinance referred to in

sub-section (1) shall be deemed to have been done or taken under the

corresponding provisions of the principal Act as amended by this Act as if the

provisions of this Act were in force at all material times.
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STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Goods and Services Tax Act, 2017 (U.P. Act no. 1 of 2017 ) (hereinafter
referred to as the "said Act") has been enacted to make provision for levy and collection of tax on
intra-State supply of goods or services or both by the State of Uttar Pradesh and for matters connected
therewith or incidental thereto.

On the recommendation of GST Council, certain amendments were made in the
Central Goods and Services Tax Act, 2017 (Act no. 12 of 2017) vide the Finance (No. 2) Act, 2024
(Act no. 15 of 2024), which was enacted by the Parliament and received the assent of the President on
16™ August, 2024.

In view of the above, it was decided to amend the said Act to incorporate the amendments made
in the Central Goods and Services Tax Act, 2017 at the State level and to maintain uniformity in the
Central Act and the State Act.

Since the State Legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision, the Uttar Pradesh Goods and Services Tax (Second Amendment)
Ordinance, 2024 (U.P. Ordinance no. 22 of 2024) was promulgated by the Governor on
December 10, 2024.

The Uttar Pradesh Goods and Services Tax (Second Amendment) Bill, 2024 is introduced to

replace the aforesaid Ordinance.

YOGI ADITYANATH
Mukhya Mantri.

By order,

J. P. SINGH-II,
Pramukh Sachiv.
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